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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 1225/2024

IN THE MATTER OF:

Amit Kumar Applicant
Versus
Union of India & Ors. Respondents
Index
S. No. Particulars Page No.

1. Reply in compliance to the Hon’ble NGT PB order dated
17.10.2024 in OA No. 1225/2024.

2. Annexure — | A copy of Hon’ble NGT Order dated
17.10.2024.

3. Annexure — Il A copy of Schedule-IX (Utilization &
Management of Waste Tyre under the Hazardous & Other
Waste (M&TM) Amendment Rules, 2022

4, Annexure — I11 A copy of SOPs for “Recycling of Waste
scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and
Char in Tyre Pyrolysis Oil (TPO) Units”

5. Annexure — IV A copy of Direction dated 30.01.2024
issued by CPCB to All SPCBs/ PCCs.
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Saurabh Balwani

Advocate

Central Pollution Control Board

Date: -06.02.2025
Place: Delhi
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 1225/2024

IN THE MATTER OF:

Amit Kumar Applicant
Versus

Union of India & Ors. Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 2 CENTRAL
POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:

1. That, Hon’ble NGT vide order dated 17.10.2024 in the Original
Application No. 1225/2024 titled “Amit Kumar v Union of India & Ors”
(Copy annexed as Annexure — I) has issued notice to all the respondents
for filing their response / reply respectively. Thereby, the reply on behalf
of CPCB is made in succeeding paragraphs.

2. That, CPCB is constituted under Section 3 of The Water (Prevention and
Control of Pollution) Act, 1974. It performs the functions under The Water
(Prevention and Control of Pollution)Act, 1974, The Air (Prevention and
Control of Pollution) Act, 1981, and The Environment (Protection) Act,
1986.

3. That the matter under consideration in the present application is related to
the illegal operations of M/s Kuber Traders, located in Village Bhatti
Majra, District Shamli, Uttar Pradesh (hereinafter will be referred as Unit).

The unit is engaged in the processing, storage of Char, Pyrolysis oil, and

% furnace oil, and is allegedly causing severe environmental degradation and
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clearances or the Consent to Operate (CTO) and NOC from the Uttar
Pradesh Pollution Control Board (UPPCB). It is also brought out in the
petition that the unit is operating in a very close proximity to residential
areas. School, and temple etc. allegedly emitting toxic pollutants,
including dangerous gases such as Volatile Organic Compounds (VOCs),
Sulfur Dioxide (SO2), Nitrogen Oxides (NOx), and Carbon Monoxide
(CO). These emissions are severely affecting the air quality in the
surrounding areas, leading to health issues such as respiratory problems
among the nearby residents, farmers and the students. The petitioner has
sought Hon'ble NGT’s intervention to halt the illegal operations of M/s
Kuber Traders, enforce environmental laws, and restore the affected

environment to protect the health and well-being of the local community.

That at the outset, the answering respondent deny all claims, contentions,
allegations and averments against answering respondent CPCB in the
above Original Application contrary to anything stated or submitted in this
reply. Nothing in the Original Application may be deemed to have been
accepted or admitted by the answering Respondent for want of a specific

denial, save any averment which has been expressly admitted hereinafter.

Reply

il.

That, no comments are offered by this answering respondent over the
averments made at Para 1 to 3 of the original application being

introductory in nature.

That, in response to averment made in the Para 4, it is to submit that for
establishment and operation of waste tyre pyrolysis, it is required to
obtain Consent to Establish (CTE) and Consent to Operate (CTO) under
the Water (Prevention and Control of Pollution)Act, 1974, The Air
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(Prevention and Control of Pollution) Act, 1981 along with authorization
under Hazardous & Other Waste (Management & Transboundary
Movement) Rules, 2016 from the concerned State Pollution Control Board
/ Pollution Control Committee (hereinafter referred as SPCBs/PCCs).
The concerned SPCB in case of M/s Kuber Trader is Uttar Pradesh
Pollution Control Board (UPPCB). Further, Ministry of Environment,
Forest and Climate Change (MoEF&CC), vide notification No. G.S.R
593(E) dated July 21, 2022 has notified the Hazardous and other Wastes
(Management & Transboundary Movement) Amendment Rules, 2022 for
the utilization & management of waste tyres through EPR regime as per
Schedule-IX inserted in the amendments. The amendment aims to take all

steps required to ensure the management of Waste Tyre in a Scientific and
Environmentally Sound Manner (ESM). A copy of amended Rules is at

Annexure-II. In compliance with the provisions stipulated under Para 2

& 3 of Schedule IX, entities namely Producers of the Tyres, Recyclers of
the Waste Tyres and Retreaders are required to register themselves on

CPCB’s Online Waste Tyre EPR Portal. Further as per Para 3(2) & (3(3)

of the schedule-IX, no entity shall carry out any business without

registration on the portal. It is to submit that as per the records available

with CPCB, no registration has been applied or granted by CPCB in the

name of M/s Kuber Traders, located in Village Bhatti Majra, District

Shamli, Uttar Pradesh.

That, no comments are offered by this answering respondent over the
averments made at para 5 of the original application, since the averments

indicates only about the location of the Unit.

That, in response to averment made in this para 6, it is submitted that, the
CPCB has revised SOPs for “Recycling of Waste scrap for the recovery
of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO)
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Units™ on January 16, 2024. The revised guidelines were circulated to
SPCBs/PCCs by CPCB vide email dated January 19, 2024, for its
implementation. Further CPCB vide its letter No. CP-22/139/2021-HO-
CPCB-HO Part (2) dated March 20, 2024 has again communicated with
all SPCBs/PCCs to implement the revised SOP of TPO. As per the revised
SOPs, every TPO unit has to comply with the conditions mentioned in the
revised SOPs. The copy of SOPs for “Recycling of Waste scrap for the
recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil
(TPO) Units” is given at Annexure-III. CPCB issued directions on
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(@)
/ﬁ
@)
=

DN \.«‘\‘ "y

Management of Waste Tyre and verification of capacities allocated to the

recyclers . A copy of said directions is at Annexure-1V.

v.  That in response to the averments made in para 7 of the Original
Application, it is submitted that as per the revised SOPs for “Recycling of
Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in
Tyre Pyrolysis Oil (TPO) Units” (Section 2.4.23), Waste water (Pyro
water/Purge water/Oil mixed water/oil water emulsion) generated during
the process should not be discharged anywhere and it is to be re-used in
the unit after treatment in ETP, has been prescribed in the revised SOP.

Further the storage of raw materials and end products has to be done as

per the revised SOP.

vi. That, the averments made under Para 8 & Para 9 are related to the
compliant filed by local residents and the subsequent inspection conducted
by Uttar Pradesh Pollution Control Board (hereinafter will be referred as
UPPCB). It is also mentioned that UPPCB conducted inspection on

17.08.2024 and based on non-compliance observed during the said
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inspection, UPPCB issued a Notice on 24.08.2024 to cease the operation
at the current site and submit a compliance report within 15 days. In this
regard, it is humbly submitted that this answering Respondent has no
information on said compliant and also on Notice issued by UPPCB.
However, current status of compliance may be provided by UPPCB since
the authority for grant of Consent under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981 as well as the authorization under Hazardous and other Wastes

(Management & Transboundary Movement) Amendment Rules, 2016 is
UPPCB.

That, in response to averment made in this Para 10, it is to submit that
CPCB has revised SOPs for “Recycling of Waste scrap for the recovery
of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO)
Units™ on January 16, 2024. The revised guidelines were circulated to
SPCBs/PCCs for its implementation by CPCB vide email dated January
19, 2024 Further CPCB vide its letter No. CP-22/139/2021-HO-CPCB-
HO Part (2) dated March 20, 2024 has again asked SPCBs/PCCs to
implement the revised SOP of TPO. As per the revised SOPs every TPO

unit has to comply with the conditions mentioned in the revised SOPs.

That, in response to averment made in the Para 11, it is humbly to submit

that reply given at Para (ii) above may be referred.

That, in response to the averments in the para 12, it is humbly to submit

that reply given at Para (vi) may be referred.

That, in response to averment made in para No. 13 to 22 of the OA under

grounds clause, limitation clause and Prayer clause of the original
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application, it is humbly submitted that the submission made at preceding

paragraphs of this response may kindly be considered and are not repeated

herein for the sake of brevity.

In light of the above it is humbly submitted that; the reply of Answering
Respondent may kindly be taken into record and pass the necessary order

as deem fit and necessary in the interest of justice and environment.

-~

N.C.T. of Delht (You thika)

Scientist ‘E’
Central Pollution Control Board

* \ Regd. No.1513 / ¥
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO. 1225/2024

IN THE MATTER OF:
Amit Kumar Applicant
Versus
Union of India & Ors. Respondents
AFFIDAVIT

I, Youthika working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, | am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

' N.C.T of Delhi | A
\ * \ Regd. No 151y :
\Q Ay
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and documents and the contents of the same are read over and explained to me

DEPONENT

and are not repeated herein for the sake of brevity.

" . Yl=l / Youlhika

N.C.T. of Delni &wnfya [ Scientist £

B gagEor forz=or =
Central Pollution Control Board
(waiawel, 79 U8 Waaryg 9fads warey, aa 6w
M/o Environment, Forest & Climate Change, Govi. of Indsa)

ofteer w1, géi arofs =, RRef-nooa2
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

* \ Regd.No. 1513 / *

VERIFICATION
0 FEB 2025

Verified at New Delhi on this day of 2025 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

o2

therefrom or mis- stated.

DEPONENT
ATTESTE
P LYl [ YouL_IuKa

NOTARY PUBLI wifya ¥ [ Scientist £
GOVT. OF INDIA Central Pollution Control Board
(vaiEee, 79 Ta 9y 9fad| warea, e 'R )
. B 2025 (M/o Environment, Forest & Climate Change. Govt. of India)
0 b F‘E oA w1, gl srofa R, fRef-100s2
' Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1225/2024

Amit Kumar Applicant

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 17.10.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Amit Kumar, Applicant in Person (Through VC)

ORDER

1. In this original application, applicant has alleged that respondent
no. 15-M/s. Kuber Traders is engaged in the processing and storage of
char, pyrolysis oil, and furnace oil and is causing severe environmental

pollution and creating health hazards.

2. The applicant alleges that the unit is operating without necessary
environmental clearance and without obtaining consent to operate or

NOC from UPPCB.

3. It has also been alleged that the unit is operating in close
proximity to residential areas, schools, temple and emitting pollutants
including dangerous/hazardous gases such as Volatile Organic
Compounds (VOVs), Sulphur Dioxide (SO32), Nitrogen Oxide (NOX) and

Carbon Monoxide (CO).



6/

4. Learned Counsel for the applicant during the course of argument
has referred to the notice dated 24.08.2024 sent by UPPCB to the
respondent unit alleging violation of the norm and directing the unit to
shift outside the S500-metre periphery of the educational, religious
institutions, hospital and residential area. He has also referred to the
photographs filed as annexure-2 to show the violation of norms by the

unit.

S. Original application raises substantial issue relating to compliance

of environmental norms.

6. Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing. Applicant is directed to serve the respondents and file affidavit
of service at least one week before the next date of hearing. If any
respondent directly files the reply without routing it through his advocate
then the said respondent will remain virtually present to assist the

Tribunal.

7. List on 07.02.2025

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

October 17, 2024
Original Application No. 1225/2024
JG..

10
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I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.50.-21.Te1.-31.-22072022-237454
CG-DL-E-22072022-237454

ETITIOT
EXTRAORDINARY
AT | |—E7e 3—37-97% (i)
PART I1—Section 3—Sub-section (i)

EUE EARE: R EAI NG
PUBLISHED BY AUTHORITY
. 520] 7% foeett, FEeutaaTy, [ETS 21, 2022/3NTE 30, 1944
No. 520] NEW DELHI, THURSDAY, JULY 21, 2022/ASHADHA 30, 1944

TN, I AL TAGTY TREdT HATAd

CIPECET
7% freef, 21 TS, 2022

Tr. &1, 593(3).—smfare araw F forw e scated Icaear¥a "@eefy e fAffew #r
STt FIA ATAT ATET SATEEHAT, AT & TSI, FHTATIO AN, UL 3, IT-TUL (i) F AT TLHT F
T, A9 3T TAAT TRAAT HATAT 6l AT H&ATF F.37. 5497 (%), arirg 31 fagaw, 2021
FIT TR 1 T2 off, e 37 ot =3 & Rrer SFa Afeg=ar #i siqfase w2 areft oo i
T AT T IqAsd FT &1 T2 ofF, 91 & 7 srafey it au7y F 9gor e $7 qAe qeia &
T

AT 3T ATIGHAT FT AATAE FLA ATAT TSI T AT a7 *1 31 fFHaw, 2021 T IqA=H
FIT ST TS off;

AT IFT TTET ATSGHAT T qTad AT | ST AT o AIA IToq 00 T a9y i At 9%
Fra T TLRTE ZIT T8 &9 F fo=m B @ g;

A AT, FealT TR, TATAL (F2e0r) e, 1986 F a9 5 F 37 F=9w (3) & a1 afeq
qATaLor (F¥eror) srferfea, 1986 (1986 =T 29) #FT &TXT 6, &TT 8 3T & 25 FIT Tacd If<FAT T T
FIA gU, TREHHT AT =T TS (e 3T HHTIE §9d) Fa7, 2016 # 3fiT HereT e & oy
Aeforfea e Tt 3 srafq

4883 GI1/2022 1)

11
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()

(=)

(%)

(=)

Tfereg AT 3T TR - (1) =9 et &1 wferg 9w afiEweds $i o sufase (e ST
HHTITE "=a) gerred, =9, 2022 2

(2) T TSIH § IAh TR T LG F T givl
TREFHT U 31T qforss (Yo e HATe g=er) 5w, 2016 (R o =0 To=1q 5o
e =T @7 8) ®, AW 9 #, 3v 9w (3) # weETq, Mefeited 39 Haw siaeara
STTURTT ST
“(4) SATATE T FT ITANT T THGT ATLAT X § Sfqfae Il & ATHE g’
3o =T H, ST VI F gearq, e sqae sia:eamtod i STof, o9iq -
ST IX
[ferer 9(4) <]
Faferse o< & for fawarfia Scares St (SHem)
TRWTETE - 38 AT & T & forg -
FIETC F 70 ML % IcqTe I7 (AFAT7 I7 o= o 12 hamsham™, S0 a7 raferee ST, 90

A % A7 e T T AT 7 ST, we] w7 9 T ae § SuART & o sterarea
fAfAaTarsti g7 70 1= 7 AT AT TATACT AT o6 T Ao H 0T STTHAT 2

FIREAT & & [TAFT 6 TAF cd IAE Hl TFk TH(e F IATET F4d 6 [0 Aa9TqH
TATeE ST T ZHEAT AT 2|

‘IS T F T I & AqFHA TS & T HATAT F7 o forw a9 Faw IS arfea
g T sruforse emaw &7 =9 &1 | watea AT STo & UF saferse e & g At gl Staaer
TATAT | TATES 3T TITALT ¥ TeAT BT Tohl

‘faeaTRa SIS STEIR@ | 2@ & SRS 1 39 AT & STl & ATHE ATAE AT
& TATALOT TG Fl FATHT T AT ScaLaraed AT 2l

‘IATER T IS 5P 7 =at<h AT Fewrr st & S,
(i) =¥ T 9T AT (I AT [AAATT FIAT g 3 oa=ar g; T

(i) sV fAfAwTarett a1 srqfasare g AT 90 21T 9= T3 & A0 & AT 7 T2
9T S9qT g; AT

(i) srATIA AU TR R S=qr g AT

(iv) 7Tzl |fgd fthe BT 70 IT 7 ST Fear g; a1

(v) =TT U Tohia 90 Argel | IUANT o o 90 arIwl T A vt AterHEe
T, =T

(vi) STITreE T T ATATT FLAT 2

TR | AT qaioree @7 fFAeforfad sior somel § w@iEiy 3 F aqea afa &
qaafdd T & ToaT a1 FE S R Tguer [{EAer g g nfafhse s s=e
STRATe AT AR fAgia § Ffeatad gerdms w@eT At g, oid

F) I U WEE

g) FAFU EE
T) A0 TEE § HAET fSeAe (Hemuae)

12



[¢TRT [1—=vE 3(i)] AT T . hwa'r(w 3

)

%)

T IToq HTAT 54, ST AU AT % (A HAT07 o 70 Foe 77 o &9 H ITAN Fed TRT g

TSR /=TT, ST Faer S8 & &9 § STTRT a1 et g 7 B 70 2r9w % f{fRwir =+
1T =4 7Tt F =7 H|

(Z) G | T TR &l TOhAT § Hela Tohell s 1<k AT et & SIHd gl

(1)

(&)

(=)

(i)
(i)
(iii)

(2)
(3)

(4)

T AL AL T TH STAEAT 6 U7 6 o TS o AT TAAhT [ ST AT S 1IrCT
T T AT AT 2

AT ST ST & et wguor R a1 fAfafdse searest sifesa 8 ST oo sie
TTRATSAT T S[ATH STUEAT il FHEATET HLA 6 (0 g

wRtasts Rigia & Fesr yguor == a1 g e aeqres afsa § s smfors zmet
F AT 3ME & g & ° yaed, SeH oty e £ 99ars, vwiEw, 9REe i
AT TAT T FehI 0T AT &, i =IATH SATEAT I GEATIRT e o [o10 6T 797 2

'TEA T T 9 F e e T TGN I A€ T AT AT T AAATSA TOITeAT 2

R & ux =t SXaTcHT UEcAT T @O0 21 T 2147 & FOL (8 3T 915 aia
TIT & AT T TTRAT ST 2

'AIIAT T T S Y FAT Figa AT 237 SF o7 Bt a9 # T80 oAy Smar g i)
TSTERT SUT ST ST Y o forw /gt 3T ST 2

AT BT - TH AT % U= fAeAforferd sehmeat o @Ry g9, oiq

ATTAL TTAT FT [AAHH; AT
A

e - (1) w7 2 ¥ s st i1 Tider 12 TSy 3T 2R

FE TS TISTELTRL0r o oA e AT FETT 7Rl HA7 |

ST-IT (1) o el TREEha 2T [l STSTeeohd ScaTaa/TA=HH % a1 FIETT Tl
FAT|

Tz, FE IEEFT THIe, =0 ATGAT & A= ITSTAd AT T 7 I F oo srafera
TR A7 feaweft a1 RAE a1 g1 areq &3 & o e SEEnt a1 SEan
ST fRgamar & = fBy st afiaar % g &, FhT s fHe=r 1€ g vHY g
& TISTELIR0T T IH GAATS 1 AFqEY TEF FIA 6 TAT A9 a9 il 7ated & forg gfadgq
T ST w8 i TEe srfafea, 99T 10 % ST UH 9THel § a3y Afayfd yamw
T T ST T B

72 1 TS T 3 F aefiq tF A wfdw e A afwea g A fufa § 8 A e o=
TR o o0 Qo1 &7 & Toree Fa|

FA T A 1€, TRT 13 F S Aieq Awa A=y atia & SqHed § 999-99T
¥ S fafafdse o s o Tl S sreeat a7 9T T Tl
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THE GAZETTE OF INDIZEqTRAORDINARY [PART II—SEC. 3(i)]

4
4, RAeaTRa S SaEiEE Fae T ff 9gadr — (1) T+ft Saamest w FemEr Gearta
eI IcaALaTiacd aTeddry givy, sTad:
(F) €N F RAfAATEEN a1 smaaw ® o
%.4. Ty 9 § AYTAT A T Th 0T A&
(Rt aT =)
(1) (2) 3)
(i) FT 2022-23 F¥ TH=T arear (a9 S| | a0 2020-21 # AT a1 srafaa /v e i
T ATHAT 79 2) AT T 35%
(ii) Fd 2023-24 Ft T Fremar ¥ 2021-22 & fafafda = sfa 77 == i
HTAT FT 70%
(i) TT 2024-25 FT THTMT dATeaqT T¥ 2022-23 ¥ fafafda a7 s a9 e v
HT=AT &1 100%
(iv) FY 2024-25 (T AT2) F T9=ATd, U (ATe-2) H AR 7 smamfaa qu et i /mw @
100% faeaTia ScaTaeh Scavarticd Haeft areaar gl
(v) T 1 39, 2022 F 99ATq ©ATH sHhreal & o, Fearia Scaes Saardd qadr
AT I qY (ATS) F TIATT L& BT X a9 (A12-2) # FFAET a7 sfaq 7w ey &t
HTAT % 100% BRI
(@) T TER AATES & ™

)

(i) T (AT) H AITATE TMAT & AATAH 6 (70 GEqTRa IeqTash Scavariad qadt areqar au
(ATE-1) § SArATIAT 213 T 100% ZRM

(i) OTETTEE T/ % STUTE % TSI & FITCE 2T AT AT Tz 2l
e

A

(i) eroferse e 9% Rl &t srqata J&Te &t STt i gy & R = smmors & y=me
& forw aee 92 T g grm

(i) TE=T T\ 9 weqa A O, AETRa e Icavarad gaeT areddT i SAAreree T
Y TEATHT /AT o forw uek a9 o forw syegfia R stroa;
TR ATEAAT TS Iohd [A=h0hdl & HIEAH 8 Had 3 (M9 & 9¢9Td & farad af
ST

T F AT Icara Icaiariaced a4l T T F Z-FE & H0 Haid Tguor =y

FTE GIT SATATHAT FILF o ST T FH AT ST

(i) ITATEH A AFATT IcqTash Scaiarided Haefl aTeqar il Had LSeeihd [Tamai o
AT JHTOT-T T AFATST @EE F ATLTH & T HAT A TFwmer Fawoft wrea
T TT TH ATATST TEIT FT

(i) TmTEr favelt 39 [AuTET % J9Ted S0 & 912 Ica<ad] HIg & i qoh B (ohaT SITudT|

(iii) STATERT ST TTEERT [A=hhl T TG AT Al AT qIed 9% I ST il ST

(iv) ST I & HTA § ICATEH o [SedTied IcaTash Jcaariacd gael aredaar il Iid & (o0
g o 97 A= T strom

14



[¢TRT [1—=vE 3(i)] AT T U%ZAWW 5

(v) =H 97 H [FTEse THIT 95 =9 Sae § Fead TR G AITEEd STTSTaRort gy aaia<or
T THAT F Fefie g

(5) T WU A AT, TH SAAGAT F TSN g AL H HIAF TATAT THRAT TATE FHT

5. RgaTRT SUTes Sa@EiRE M-I FT g - (1) T Jgu0 == aE, S
TAAFOTRAT o T8 § T o A1eH F fAeqra e Scavarded gt THTor-u= giord Hem
3 faeaTiia Scames Icavarad Jaedl THI-95 &1 oid 0T & o0 90 J0E7 At {Eman
A0t ¥ FROET AT STOIAT, A7

IR |
w.H. | IR T e ST | /A Trfiefeh g | s s | TR soames SR
SR | sraETia & rEfed | THTT-9 & oI & (oQ Ir=r
Y AT | UREdT EIBLIn) HTAT
(@p) | FTH(CF) | (WP) (QEPR = QP x CF x WP)
(1) (2) (3) (4) (5) (6)
1. | T 3N TET 1.30
2. | O 9TSd FTET wAE A0 1.25
i< % g F o
Fod AT & ®T H
ITANT A T
3. |®F T@EX HIEHREES 1.10
fagae (Frsmeuwe)
4, | FF @ET 1.00
5. | TaE @Ee T =)
(Faq fgq ®F ®T H
IUANT LA AT AT A7
e % fAfwir ¥ o
Fod T F €9 | q51)
() F&ae gt 0.80
TEfa & AT T
(i) &% et 0.50
EEAGRREEAEIRIDI

(2) MeEer-Fee - ST-ixr (1) # s areft % s & @ -
(i) TEFaTa IeaTash Icaarided THIOT 957 T Fold FHd o [T 9T JEAT il [Aefetad
T o ST HTOAT T STTUIA, 3T :
QEPR = QP x CF x WP

(i) =T T RFAT ATE FRT TAF HA IR T Oadd weaw CF Taema =har
ST
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(iii) ST I, AT it STASLAT 3T 77T FIEET T 479 | T@d gu oy
at= afffa g a89F-897 92 At WP &t qHiatehd sl S

(iv) ST sraforee et  forw srfarame WP &+t et o forw 1 w2 e srafarse arae
F ATITRT g TS MU fAearia Scumes® Scavarided THI0T T 1 ST ST

FTEAAT o SATHTE FHTITTOIT TRT ST T FoAT § SITLrSe 21T THIT-9 o AT T
Tafera TaTr-T= F WP g fararfora e &9 3 Sroam)

(F) TEFaTa IeaTa® Icasariaed THTO-9= T fafemrear, i aw & o9 & a7 a9 & forg grft
IEGEECEIKIECRERIRRIRIT

(@) AT THT-9, IFT AT F TLATT T gl HATAd 31 SATUIAT T T o6 G377 % 37 927
(2) F FIqETE Tge & fAatfoa 7w R

(F) vw fFEaiia Sores IcaErdd THO-I & O g99 &7 99, S IR A A,
TAHHUTRAT I I AT Teh (ATAS FHIS F Jad U 1975 HEAT &F S0

(@) feeaTia IeaTes® IeawariEed THI-a7 100, 200, 500 3T 1000 Hifesw 2 & a7 427 13 *
T T FawT Mat= FAfa & SAqaET & S Fard Igu == a1 gy Aead it
ST e AW F B

ReaTRa STE® STARTRAE TH-931 FT G498 - (1) ENECTE CC T E L R I N T

IR THIO-931 & Jad| a9 (A9 FqTe) Hf J9A1 Aeqrid Sciras Scavardd gast

AT AT &F TAadT AUl & AT A S TGHT a9 & Zq1aed 6 10 Traerd Zer &t a7 a
gIE gadT Bl
(2) e Icamed IcavaTiicd HadT aTeaar w IcATE! gy fAHTR! e U AuTa S

& F AT ScTaH Ica T THTTS a2 FHEAT g7

(3) S B ScaTEs, AT Scare® Icaartad Haell THI-95 Ff GiiE Fdl g, 99 of I8
TEF I % ATET T THTATSIT BT STUAT TAT TAGAT I I 7 FHIATST § T AT
=T STORMT 3f¥ 29 TeRTE FHTATNIG YT THIo-99 & Haitd s w2 g1 S

(4)  IAF SHTEH/TARERAT U AT Scaed Saverded a9t s i
IUTSEAT, UEAT 3T 37T AT TeeT T IUT FXTT ST

(5)  UH gt Heagr & srtwferfaa AT SITua sfiT Scaresdl AT EEwuhare gier [uTat
T forTT &1 A2 q9T AT Ted 9% T AT ST

SATEH & ICEIAA - (1) IATEH FaA UTEEFT TAHUEATSA & [QEqTa ScqTa®h ScaLariaea
e AT i ' F TR SaTes SaEae fi | F A st gem

(2) ST TH AT (0 Ica<ardt gRMT o Faia sguor =T & gy fafAfEe s=ai § 39+
e I AT S ARt fFaefomEt =i, fGurer, ew ag Hawft g&6feq g, % a2 & w98 & &iq
T AT SHH Tgl TS HL AT AT TSTELFd hTS Hl [AHTGT a0 BIed HAT Rl
qAARIHAT o6 SAGEIAE-(1) T TIAHHATSA &l STIAT FT ¢ Fufrse @0 i )
T T s STt FiF W, a9 T AeTRa Saes STt g9t THI-as § qEId e
3 Y o177 g GAAT Y qIe I ATTHF AT G T HAT gl

(2) T qA=FTHar, Affds T=7 #§ 39+ 9ea 1w qriuE 6w e Eateet &, T,
e ag faolt |@6faa €, o 912 & He A & oid aF IT 39 8ol BIEe HT|
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9.

10.

e, aifts fRefiEt it 9, Reaia Somes SqaETRa THI-99 YT #@A $i)K
AR T TGT A 6 T ATATET qIed- (1) FxrT T [H=r a1, Torediahaor sfiv aqr-
Ty fawmer fEefiE w1, fRearfa o SavaTtcd deeft THIO-a= 7 giorg s aartrd
Tl TAT [AARIEATHAT FIET HIHE GAAT TEIT A o [T T AAATST TUTeAT TATOT FA 5
U Tee T Fam

(2) T qIE, AATATE T 6 0 FFEaTa Ica1ee Scaialaed % HATad & (o0 38 ATTAT &
SYSHT F Had H Uahel (6§ AHST UG 6 €T § i HT 3 T8 HEATIEd a7 39ee g,
ERIGE

(i) 3eITEF o foTU- STET-3TRT FT o A0 T[AL HT SATATT AT IATaA, ATTAS/AT T2 st 9T,
et ScaTee SeavaTed THT-a it wiiw F g9y § furgr fFeeft, yow a9 F oo
faeaTia ScuTes ScaveTEed aTeadT F gHIHIS, 99T 99 # fEEqrid Scaresd
AT HaeT aTeadT S q@adt aut @l AU aregarl

(i) qEEFmITERAT & - qAEihd AT ST e IS HadT FAAT ST /AT T FLed & [0
qiaem Ta7 giora e 70 si7 o= U ST Scares Scavara deeft SHT-u9| g
AT BT STU 3 sraforse 2@ & Samas & 7T # BEard ScaTes Scaiarad &
7T T 29 WP g7 farariora &<k &9 f-haT STl

(i) =H IS § AT ITTaHl AT AAA AU [AEaTd ScaTah Icaariacd dael aredar,
TAAHOTRAT o ITE [AaTd ScATasH Icavariacd Haedl THTO-= il AT 3T ITATEH 6
I ATTAT T THT-1 | G ST AT Iu7ee g

(iv) T 13 ¥ srefier i oy fratsm afafy ¥ e & 30 e ¥ STt F Frateaad a1
TIH AT o o1 sraferd &re o graem

(3) U &1 fAwfEa o s 9, fAwarfa Scres ScaveTiaed F wteadT o gataa a-dt

FTHFHATT AFATSH TS T FF S

(4) FEF SO A A1E, TH ATGAT 6 STAT 6 AT AT IcATaH IcaLanaed & oy
Tsft FETT Tt AT FFE ot w1 e fAfAtase wam

(5) F%IT TU FAIAT TS, TIEA o HIEAH F IcqTE AT [AaF0hdisn & a1 13 F refie afoa
o Aat=m affT F sqareT & 3 Tgu HEA arE g SEr a9g-a9y 7 AfEfEs
ST T} STEERT0T AT TEL 0T e TTiRa e

gataoiia afaqfd- (1) 6 Jguer = a1 =9 aqget § Suatia areddnsi & O T H
AT Tq AT IeUTah Scavaraed Haefy THTT & ITFNT F GTH § IcaTaehi 9% qaia<onT
arfagfd sfefa s i duga we % forw antest® Rrgia afafra som s anfeeds
g =8 SgET % dqa g 79T 877 13 F aefi= wfea v fMat=e afaf g st g

AT FATAIAT T TgeT ol TEhTL FIET FAAHRA [T ST

(2) Torq FEEaTa IcaTa® Icadaridcd gaedl THITS ST FLd 3T TAd SATAHRT I FLl
T [AROTRA TSN | TATEOT Afdqid ST S 0l STusT|

(3) TN Afqqfd, SREEFa ScaTaai, TTamuwdist e UHT et s & ff STe
AT SITOATT ST =9 ST & STl & Soatad H qgraar I7 o0 Fdl gl

A(F) TATALOT AT T TS H TALAT | ITATT ATEAATSA | ITATERT Hl qFT Al ]
A foRelt fAore o 3 for srqef faeaTia Scames IcavaTiad St areaar it oeTer a9 aF Y
TH TR T 3 99 qF JUAIT (AT JTUm
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11.

12.

13.

(@) =fe FAearfia sores STt daeft areaar f FH #1179 F a5 g7 B S g, av
STRIT TITECNT ATaqid #1 85% ScATEHl &l add & &A1 S, afs Feara soames
ScAYETAE Haet areaar ®F FHT F AL a9 6 918 gL AT a1 g ql, STard TAaeiT
Afaqrd #7 60% ITATEHI T ATIH FT AT AT 7 Afe Beara Scares Saavaraa dqaet
JTEAT I FHT FT ATEL a9 6 q1F L AT FGT g, qT STl aFaeong afaqid &1 30%
SITATEHT &l ATIH FY [T ST, TeAATT ISCATERT Al HI TATELOT ATdqd AT dgi ol
ST

(5) AT SATHHTLT o TROTHEAET ATEATAE [0 AT % 5% & AT TAAHRHATA GIT
i ScuTes® Icavartacd Haelt TR FwT g9 Afgw g F IRuTHeaET Toredgd #wiT
TTEE 0T BT STTUAT SiY qaTaofir effaqfe &7 STTaaor g1 STua S avfosy T Jgi g

(6) (F) TITAONT ATAY( el U= Afeat Fr yguor [g=r a7 g 7o & Ao omEr
(THHT THT3e) | T@T SATUIT 37T U0 H ITATHG AT ST 3T Tahe 7 o0 70 UF Sroferee
T, 5 o mEtaeeiT afaqfi Sgeia &t Sl § — SFer Staw =56 997 81 147 § AT
G, & e 3T UH 2, REHT S 9% T097eq 9ol gl 2 f-0a=ahid, & [9e 3T
THA § TR AT T2 [Afe=t 1 SuanT o ST, s S#q vy ety afaf oaq=ss 13
& orefi ieq g forw . fee=r 3 ST ST o ST

(@) o et afata grr [ & Soanr & forw ae-adent it B £ STt i 3+
FAIT FLHTT G ATHMGT 6T STTUAT, ST 38 Fael § Aqaer |l ST T g6 T 2l

FiST - v Ry off safRe, s faeaTfa soaes saaweRe gadt yworTe e e F o
TH AT & ITSHT 6 eI T SR &l ToAqd Iuee FIAT g, TRl |1 aileh & Toa a1
Fet=a fEaria Icares Icavarided Jadl TS FT ITART FIAT 2§ AT & a9dT &, arediah
AT AT & 5% & Afereh FAeqria Icaras Icavaracd derefl THTI giorg Fedl g, S
TAFY QT 70 39T F7 Iee e F2dT § AT AT 3T A@T TLEAT FAATEl § TgIRT Hd § [ahet
TZAT &, I TATEL0T G2eA0r Afefaaw, 1986 it =T 15 & o7 SATHASIa AT ST JahdT g 3T
g ATHATST I 97 10 F 719 I T @i eAfaqqfa & sAfafera grm

FATIT 3T A@T GLET - FE qguor [FF=or a1 w57 77 T amfafdse s F areaw 7
TALTeoT ST sratars ST T & HTEAH | IcATEh! AT [TAHIEarsl & T &l It a9
ST 9% FATHOT FT AT FAFqTd ScaTasd Scaaracd deefl de, aTeadrst si¥ Icaaraai &l
T T A ST I8 e =l 9T AT 10 F ITAET F ATHL FLATS 00 S0

Fqferse TR & forg SR =ae T & Siaad & forg Ay Rat=a af@f - (1) agfre
T #F forw fAearia Scaresd Icaaridcd gadt Sae T & 9ud wAieadq o [t F o
T, HATT T [AFAT TS AT IAH ATCHAT TeqeT A sregerar § fowwy Fat== afafa grfr
ST 3reey & ATaad Mfaad qaeq qHTate g, I

F)  TATALOT, A AT AAGTY TRATT HATAT T TF TTATA (e

) TR i Aa e A gade a1 vw gfatafn

T)  SEHIETES aTaT HhFad THHU % U Jiaiie

)  RETTHaE THIRUE (FA7q [T @, 75 @, FF @G AIehEe Hedd, 95T

FTAA 54 ST ST TTALATHH e HthaF=e) & [A=HTar 7 U Tt |

7)oy M= af@fq & srerer g aumEEAiG s Iguer [REEer i€ At yguor e
Tfafa =1 vw gfafAta
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) FHEIT TG HIAT AE % HATST TART 6 THE - G TASTF|

(2) e fFat=ea Hifvg FwEtaas 1 SRR & 9o #9 $iT g99-99T 9 389 d
foaTat 1 =& "ey ® yreq R T et 7 Ao w0

(3) faww FMat=w afffa FT IvF F AqHET o GR=IRE I ST A+ FILRT w1 &9 §
@A g TAAH & qLIHT o6 A&, Hged AT ATHAAT HT [T AR 1T FLATET FAT|

(4) T A= affT =6 ST & STl & gaTe HAaaq & o0 S a8 3= a7qs UF
aeft 3uTT FEM

[T, §. 09/6/2021-T=9UHUAST]

LT ITA I, 9T af= e

feoqur © qo R\ 9T & TSI, SETE, 90 11, @€ 3, IU-uT (i) # ArFL. 395(3) IR 4 o,
2016 FTT JITAT T 70 9, ST Jeqe=Ta Afe==T @edi® a1.%1.4. 670(37), arE 6 JTs,
2016, |TFLM. 177(=), ar@ 28 A, 2017, ALHLE. 544(x), A 11 S, 2018,
. 178(3), ardE 1 AT, 2019, ATFLE. 641(31), I 9 aqas, 2020, dT.#.M4.
47(37), AT 27 SHE<T, 2021 S Ar.FLA. 798(3), A 12 74, 2021 gRT "ertad &y
T )

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st July, 2022

G.S.R. 593(E).—Whereas the draft notification containing the draft Regulations on Extended
Producer Responsibility for Waste Tyre were published, by the Government of India in the Ministry of
Environment, Forest and Climate Change, vide notification number S.O. 5497 (E), dated the
31st December, 2021 in the Gazette of India, Extraordinary Part Il, Section 3, Sub-section (ii) inviting
objections and suggestions from all persons likely to be affected thereby, before the expiry of the period of
sixty days from the date on which copies of the official Gazette containing the said notification were made
available to the public;

AND WHEREAS, the copies of the Official Gazette containing the said notification were made
available to the public on the 31st day of December, 2021;

AND WHEREAS, the objections and suggestions received from the public in respect of the said
draft notification within the said period have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following rules further to amend the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, namely: -

1. Short title and commencement. - (1) These rules may be called the Hazardous and Other Wastes
(Management and Transboundary Movement) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
(hereinafter referred to as the said rules), in rule 9, after sub-rule (3), the following sub-rule shall
be inserted, namely: -

“‘(4) The utilisation and management of waste tyre shall be in accordance to the provisions
contained in Schedule IX.”’.

3. In the said rules, after Schedule V1II, the following Schedule shall be inserted, namely: -
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‘SCHEDULE IX
[See rule 9 (4)]
Extended Producer Responsibility (EPR) for Waste Tyre
1. Definitions. — For the purposes of this Schedule, -

(@)

(b)

(©)

(d)

(€)

(f)

9
(h)

(i)
)

(k)

“‘business’ means any activity of production or manufacturing or sale of new tyre,
import of new or waste tyre, import of vehicle fitted with new tyre, import of new tyre by
automobile manufacturer for use in vehicle sold domestically and recycling of waste
tyre;

“‘conversion factor’> means units of waste tyre needed to produce one unit of each end
product of recycling;

“‘environmentally sound management of waste tyre’’ means taking all steps required to
ensure that waste tyre is managed in a manner so as to protect health and environment
against any adverse effects which may result from such waste tyre;

“‘extended producer responsibility’” means responsibility of producer of tyre to
ensure environmentally sound management of waste tyre in accordance with the provisions
of this Schedule;

““producer’’ means any person or entity who, -
(i) manufactures and sells new tyre domestically; or

(ii) sells domestically under its own brand, new tyre manufactured by other manufacturers
or suppliers; or

(iii) sells imported new tyre; or
(iv) imports vehicles fitted with new tyres; or

(v) automobile manufacturers importing new tyre for use in new vehicles sold domestically;
or

(vi) imports waste tyre;

“‘recycling’” means any process Or action of converting waste tyre into following end
products, in an environmentally sound manner and having facilities as elaborated in the
standard operating procedure or guidelines as specified by the Central Pollution Control
Board, namely; -

(i) reclaimed rubber;
(i) crumb rubber;
(iii) crumb rubber modified bitumen (CRMB);

(iv) recovered carbon black, which is usable as raw material for manufacture of new tyre;
and

(v) pyrolysis oil or Char, which is used only as a fuel and not as raw material for
manufacture of new tyre;

“‘recycler’” means any person or entity engaged in the process of recycling;

“‘recycling target’” means quantity of waste tyre to be recycled as per the provisions of
paragraph 6 of this Schedule;

“‘standard operating procedure’> means the document specified by the Central
Pollution Control Board elaborating minimum requirement of equipment and processes;

“‘guidelines’> means the document specified by the Central Pollution Control Board
elaborating minimum requirement for achieving environmentally sound management of
waste tyres including handling, collection, transportation and storage and recycling of
waste tyre;

““portal”” means the online system developed by the Central Pollution Control Board under
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(m)

paragraph 9;

“‘retreading’” means process of renewal of tread and side wall rubber of a worn out tyre
having a good structural quality; and

“‘waste tyre’” means any tyre, including tubes and flaps that is no longer mounted on a
vehicle and is no longer used for its intended purpose.

2. Application. - The provisions of this Schedule shall be applicable to the following entities,
namely: -

(i) producer;

(i) recycler of waste tyre; and

(ii1) retreader.

3. Registration. - (1) The entities referred in paragraph 2 shall register on the portal.

(2) No entity shall carry out any business without registration.

(3) The entities registered under sub-paragraph (1) shall not deal with any unregistered producer
or recycler.

(4) In case, any registered entity furnishes false information or willfully conceals information for
getting registration or return or report or information required to be provided or furnished
under this Schedule or in case of any irregularity, the registration of such entity may be
revoked by the Central Pollution Control Board for a period up to three years after giving an
opportunity of being heard and in addition, environmental compensation charges may also be
levied in such cases as per paragraph 10.

(5) In case any entity is covered in more than one category under paragraph 3, then the said entity
shall register under those categories separately.

(6) The Central Pollution Control Board may charge such registration fees from the applicants as
may be specified from time to time with the approval of the steering committee constituted
under paragraph 13.

4, Modalities of extended producer responsibility regime. - (1) All producers shall have the
following extended producer responsibility obligations, namely: -

(@) For manufacturers or importers of new tyres: -

SI. No. |Year Waste Tyre Recycling Target in Weight (Kilogram or
Tons)

1 @ ©)

(i) EPR obligation of the year|35% of the quantity of new manufactured or tyres
2022-2023 (the year in which |imported in year 2020-2021
this Schedule comes into force

(i) EPR obligation of the year|70% of the quantity of new manufactured or tyres
2023-2024 imported in year 2021-2022

(iii) EPR obligation of the year|100% of the quantity of new manufactured or tyres
2024- 2025 imported in year 2022-2023.

(iv) After the year 2024-2025 (year Y), the extended producer responsibility obligation shall be
100% of the quantity of new tyres manufactured or imported in the year (Y-2).

(v) Units established after the 1st April, 2022, the extended producer responsibility obligation
shall start after two years (Y) and shall be 100% of the new tyres manufactured or
imported in the year (Y-2).
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(b) For waste tyre importer: -

(i)  The extended producer responsibility obligation for waste tyre importer in year (Y) shall be
100% of the tyre imported in year (Y-1)

(if) The import of waste tyre for the purpose of producing pyrolysis oil or char is prohibited.
(2) Retreading: -
(i) The waste tyre shall be allowed for retreading and a retreader shall have to get registered on
the portal for issuance of retreading certificates.

(i) On production of retreading certificates, the extended producer responsibility obligation
shall be deferred by one year for the corresponding quantity of waste tyre:

Provided that the obligation shall be extinguished only after end of life disposal through a
registered recycler.

3 The extended producer responsibility target of producer shall be reduced by a factor laid down
by the Central Pollution Control Board on account of wear and tear of tyres.

(@)) (i) The producer shall fulfill their extended producer responsibility obligation through online
purchase of extended producer responsibility certificate from registered recyclers only and
submit it online on the portal by filing quarterly return.

(i) The quarterly return shall be filed by the end of the month succeeding the end of the
quarter.

(iii) The details provided by producers and registered recyclers shall be cross-checked on the
portal.

(iv) In case of difference, the lower figure shall be considered towards fulfilment of extended
producer responsibility obligation of producer.

(v) The certificates referred to in this paragraph shall be subject to environmental audit by the
agencies authorised by the Central Government in this regard.

(5) The Central Pollution Control Board shall specify the standard operating procedure strictly in
accordance with the provisions of this Schedule.

5. Extended producer responsibility certificate generation. - (1) The Central Pollution Control
Board shall generate extended producer responsibility certificate through the portal in favor of a
registered recycler and the eligible quantity for generating extended producer responsibility
certificates shall be calculated as per the following table, namely: -

TABLE
SI. |End Product of |Quantity of|Conversion Weightage Quantity eligible for
No. |recycling End factor allocated to the | generation of
Produc | determined by end product | extended  producer
t CPCB (Cp (Wp) responsibility
certificate (Qepr = Qp
(Qp) X Ce X Wp)
@ 1@ @) (4) (%) (6)
1. Reclaimed Rubber 1.30
2. Recovered Carbon 1.25
Black usable as raw
material for
manufacture of new
tyre.
3. Crumb rubber 1.10
Modified Bitumen
(CRMB)
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Crumb rubber 1.00

Pyrolysis oil and char
(usable as fuel only
and not as raw

material for
manufacture of new
tyre)

(i) extracted from

continuous  pyrolysis 0.80
method

(i) extracted from 0.50
batch pyrolysis

method

(2) Term of Reference. - For the purpose of the Table referred to in sub-paragraph (1), -

(i)

the quantity eligible for generation of extended producer responsibility certificate shall be
calculated as per the following formula, namely: -

Qepr = Qp X Cg X Wp;

(i) conversion factor Cg for each end product shall be determined by the Central Pollution

Control Board;

(iii) the weightage Wp shall be reviewed by the Steering Committee from time to time in view of

the technological advancements, availability of material and other factors;

(iv) the weightage Wr for imported waste tyres shall be 1 for all categories and the value of

waste tyre certificate shall be reduced by dividing it by Wp of respective certificates when the
extended producer responsibility certificates purchased by waste tyre importer are adjusted
against their EPR obligation.

3 (a) The validity of the extended producer responsibility certificate shall be two years from

the end of the financial year in which it was generated.

(b) The expired certificate automatically extinguished after the period unless extinguished
earlier as per sub-paragraph (2) of paragraph 7.

(@) () Each extended producer responsibility certificate shall have a unique number containing

year of generation, code of end product, recycler code and a unique code.

(b) The extended producer responsibility certificates shall be in the denominations of 100,
200, 500 and 1000 Metric Tonnes or as may be decided by the Central Pollution Control Board
with the approval of the Steering Committee constituted under paragraph 13.

Transaction of extended producer responsibility certificates. - (1) A producer can purchase
extended producer responsibility certificates limited to its extended producer responsibility
liability of current year (Year Y) plus any leftover liability of preceding years plus 10% of the
current year liability.

(2) The extended producer responsibility obligation shall have to be fulfilled by the producers
by proportionately purchasing extended producer responsibility certificate on quarterly basis.

(3) As soon as the producer purchases extended producer responsibility certificate, it shall be
automatically adjusted against its liability, priority in adjustment shall be given to earlier liability
and the extended producer responsibility certificate so adjusted shall be automatically extinguished
and cancelled.

(4) The availability, requirement and other details of the extended producer responsibility
certificate for every producer or recycler shall be made available on the portal.

(5) All such transactions shall be recorded and submitted by the producers or recyclers on the
portal at the time of filing quarterly returns.
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10.

Responsibilities of the producer. - (1) The producer shall be responsible for fulfillment of
extended producer responsibility by purchasing extended producer responsibility certificates from
registered recyclers only.

(2) The producer shall be responsible to file annual and quarterly returns in the forms as specified
by the Central Pollution Control Board on the portal on or before the end of the month succeeding
the quarter to which the return relates and each registered entity shall have to file the quarterly
return.

Responsibilities of the recycler. - (1) All the recycler shall submit on monthly basis the
information regarding quantity of waste tyres used and end product produced, extended
producer responsibility certificate sold and such other relevant information on the portal.

(2) All the recycler shall file annual and quarterly returns in the Form as specified on the
portal on or before the end of the month succeeding the quarter to which the return relates.

Portal for registration, filing of annual returns, extended producer responsibility certificate
and tracing of materials. - (1) The Central Pollution Control Board shall develop the portal to
establish an online system for the registration and filing of quarterly returns, generation and
adjustment of extended producer responsibility certificate and submission of monthly information
by recyclers.

(2) The portal shall act as the single point data repository with respect to the provisions of this
Schedule for implementation of extended producer responsibility for waste tyre and contain the
following information, namely: -

(i) For producer. - import or production of new tyres of different years, quantity of waste or
new tyres, quarterly return in respect of extended producer responsibility certificate
purchase, adjustment of extended producer responsibility obligation for each year, the
current year extended producer responsibility obligation and brought forward obligation of
preceding years.

(if) For recyclers. - facility for submitting information and quantity of recycled material and end
product, extended producer responsibility Certificate generated and sold and ensure that
value of extended producer responsibility is reduced by diving it by W5 in case of waste
tyre importer.

(iii) The portal shall provide information with respects to current unfulfilled extended producer
responsibility obligations of different producers, the quantity of extended producer
responsibility certificate with recyclers and surplus extended producer responsibility
certificate with producers.

(iv) Any other facility which is required to streamline the implementation of the provisions of this
Schedule with the approval of the Steering Committee constituted under paragraph 13.

(3) Till the time the portal is developed, all activities related to implementation of extended
producer responsibility shall be done inoff-line manner.

(4) The Central Pollution Control Board shall specify the formats of all the relevant forms
or returns for the extended producer responsibility in accordance with the provisions of this
Schedule.

(5) The Central Pollution Control Board may charge such processing or registration fee from the
producer and recyclers through portal as may be specified from time to time by the Central
Pollution Control Board with the approval of the Steering Committee constituted under paragraph
13.

Environmental Compensation. — (1) The Central Pollution Control Board shall lay down
guidelines for imposition and collection of environmental compensation on the producers in case
of non-fulfilment of obligations set out in this Schedule and use of false extended producer
responsibility certificate and the said guidelines shall be in accordance with the provisions of this
Schedule and shall require to be approved by the Steering Committee constituted under paragraph
13 and Central Government before implementation.
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(2) The environmental compensation shall also be levied on the recyclers for issue of false
extended producer responsibility certificate and providing false information.

(3) The environmental compensation shall also be levied on unregistered producers, recyclers
and any entity which aids or abets the violation of the provisions of this Schedule.

(4) (a) The payment of environmental compensation shall not absolve the producers from the
obligation set out in this Schedule and the unfulfilled extended producer responsibility obligation
for a particular year shall be carried forward to the next year and so on and up to three years.

(b) In case, the shortfall of extended producer responsibility obligation is addressed after first
year, 85% of the environmental compensation levied shall be returned to the producers, and in
case, the shortfall of extended producer responsibility obligation is addressed after second year,
60% of the environmental compensation levied shall be returned to the producers, and in case, the
shortfall of extended producer responsibility obligation is addressed after third year, 30% of the
environmental compensation levied shall be returned to the producers, thereafter no environmental
compensation shall be returned to the producer.

(5) Any false information resulting in over generation of extended producer responsibility
certificates by recycler above 5% of the actual recycled waste shall result in revocation of
registration and imposition of environmental compensation which shall not be returnable.

(6) (a) The funds collected under environmental compensation shall be kept in a separate escrow
account by the Central Pollution Control Board and shall be utilised in collection and recycling or
end of life disposal of uncollected and non-recycled or non-end of life disposal of waste tyres on
which the environmental compensation is levied and on such other heads as decided by the said
Steering Committee constituted under paragraph 13.

(b) modalities for utilisation of the funds shall be recommended by the Steering Committee and
approved by the Central Government, which may also issue instructions in this regard.

Prosecution. - Any person, who provides incorrect information for obtaining extended producer
responsibility certificates, uses or causes to be used false or forged extended producer
responsibility certificates in any manner, over generates extended producer responsibility
certificates above 5% of the actual waste recycled, willfully violates the directions given under the
provisions of this Schedule or fails to co-operate in the verification and audit proceedings, may be
prosecuted under section 15 of the Act and this prosecution shall be in addition to the
environmental compensation levied under paragraph 10.

Verification and Audit. - The Central Pollution Control Board by itself or through a designated
agency shall verify compliance of producers or recyclers through inspection and periodic audit, as
deemed appropriate and the actions against violations and for non-fulfiliment of extended
producer responsibility target, obligations and responsibilities shall be in accordance with the
provisions of paragraph 10.

Steering Committee for implementation of extended producer responsibility regime for
waste tyre. - (1) There shall be a Steering Committee under the Chairmanship of the Chairman,
Central Pollution Control Board or his nominee to oversee the overall implementation of the
extended producer responsibility regime for waste tyre and shall comprise of the following other
members in addition to the Chairman, namely:

(@) one representative of the Ministry of Environment, Forest and Climate Change;
(b) one representative of the Department of Promotion of Industry and Internal Trade;
(c) one representatives of the Automobile Tyre Manufacturers Associations;

(d) one representatives of the Recycler Associations (viz. manufacturer of reclaimed rubber,
crumb rubber, crumb rubber modified bitumen, recovered carbon black and tyre
pyrolysis oilmanufacturers);

(e) one representatives of the State Pollution Control Board or Pollution Control committee as co-
opted by the Chairman of the Steering Committee;

() Head of the Concerned Division of the Central Pollution Control Board — Member- Convener.
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(2) The Steering Committee shall monitor and supervise implementation of the provisions of this
Schedule and shall decide the disputes arisen from time to time on the representations received in
this regard.

(3) The Steering Committee shall review and revise the targets, weightage and permissibility of
modes of recycling in view of the technological advancements and other factors with the approval
of the Central Government.

(4) The Steering Committee shall take all such measures as it deems necessary for proper
implementation of the provisions of this Schedule.’.

[F. No. 09/6/2021-HSMD]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i), vide number G.S.R. 395(E), dated the 4th April, 2016 and subsequently amended vide
notification numbers G.S.R. 670(E), dated the 6th July, 2016, G.S.R. 177(E), dated the
28th February, 2017, G.S.R. 544(E), dated the 11th June, 2018, G.S.R. 178(E), dated the
1st March, 2019, G.S.R. 641(E), dated the 9th October, 2020, G.S.R. 47(E), dated the
27th January, 2021 and G.S.R. 798(E), dated 12th November, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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STANDARD OPERATING PROCEDURE
for
Recycling of Waste Tyre Scrap for the recovery of
Tyre Pyrolysis Oil, Pyro Gas and Char
in Tyre Pyrolysis Oil (TPO) Units

1.0 Background

In the matter of OA No. 400 of 2019 and in compliance of the Hon’ble NGT order dated
06-01-2020, seven (07) Tyre Pyrolysis Oil (TPO) Units comprising of three (03) advance
batch automated tyre pyrolysis plants, three (03) existing batch units and one (01)
continuous tyre pyrolysis plants were studied under the guidance of experts from NEERI
and IIT Delhi. Further study of 70 TPO units were carried out with the help of SPCBs. As
per the study advanced batch automated process (ABAP) and continuous tyre pyrolysis
process had demonstrated compliance with regard to work zone limits and no significant
impact on ambient air quality.

The study further observed that existing batch TPO Units need additional features such
as PLC based control arrangement, bypass arrangement for pyro gas from reactor door
to primary condenser, installation of gas sensors, pressure, temperature gauges at
reactor & storage tank, gas /fire alarm system, flaring of entire pyro gas during
emergency, arrangement for re-circulation of pyro gas for reactor's heating, provision for
flaring of pyro gas, suction hoods over the gate of reactor and char bagging area, water
sprinkler system and mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N2) purging to address environmental and safety concerns.

In the same matter, the Hon’ble NGT vide its order dated 25.10.2021 directed to issue
appropriate SoP covering siting criteria, threshold limit of a plant, carrying capacity,
standards for effluents, emissions and hazardous or other waste, safety aspects to
prevent accidents and for protection of public health. Accordingly, in consultation with
expert members from NEERI & IIT-Delhi, the existing SoP was revised w.r.t Recycling of
Waste Tyre Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Unit.

1.1 Pyrolysis process

Pyrolysis is a thermal degradation process carried out in the absence of oxygen /airin a
vessel or a chamber, so that the combustion of material does not take place. It is a
process in which organic materials are thermally decomposed into simpler compounds in
the temperature range of 400 — 500 °C in an oxygen-free environment. Fig. 1 shows the

Waste Management —lll Division , CPCB 1
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schematic diagram of waste scrap tyre pyrolysis process. Since the products of thermal
decomposition are released at different temperature having varying molecular structure,
the products are in all phases i.e. solid, liquid and gas. Pyrolysis of tyres and rubber
products produce pyrolysis oils, pyrolysis gas (pyro-gas), char and steel. The products
generated in tyre pyrolysis are as follows:

A) Pyro Gas: 20 to 35 percent of a tyre’s energy content is typically converted into a
combustible gas (Pyro Gas) that is used to fuel the pyrolysis process or is
combusted in a flare before it is released. Typically, the components of pyro gas
are Ha, H2S, CO, CO2, CHa, C2H4, C3He and other light hydrocarbons.

B) Pyro Oil: 35 to 50 percent of the output from the process is transformed into a
liquid product that varies in quality from saleable fuel oil to lower-value oil blend
stock.

C) Char: The residual solid product (referred as char constitutes 25 to 40 percent of
the output and contains a mixture of carbon, silica, titanium dioxide, zinc, steel etc.

D) Steel: The thin wire, which is used for reinforcement of tyre is extracted out during
pyrolysis and is collected at the end, sold in the market as scrap steel.

Y Flare

Air Pollution

Scrap Control Device Excess Gas

for flaring

Pyrolysis Qil

Pyrolysis Reactor
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Fig. 1: Schematic diagram of waste tyre pyrolysis process
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The quantity and quality of each product depends on many process variables,
including temperature, pressure, and residence time. A preferred quality trye
pyrolysis oil would have molecular weight little above its boiling temperature under
normal temperature and pressure. This would help in efficient combustion, and less
of soot formation. Waste tyre pyrolysis plant operators are expected to have a
control on rate of heating and condensation so as to produce high-quality oils with
high calorific values comparable with diesel and gasoline type fuels.

Two types of Pyrolysis process are in operation in India. Batch Type and Continuous
Pyrolysis process. In both type of pyrolysis processes, the final product remains the
same. Most of the tyre pyrolysis units in the country are based on batch processes
technology having different types of process control, safety mechanism, raw
material, finish product and waste handling facilities. There is a need to standardize
the operations and facilities at Tyre Pyrolysis Oil (TPO) Units to achieve
environmentally sound and safe operation of these units.

From the study carried out, it was observed that Advanced Batch Automated
Process (ABAP) and continuous tyre pyrolysis process had no significant impact on
ambient air quality. Therefore, for standardizing the batch type pyrolysis operations,
Advanced Batch Automated Process (ABAP) type TPO Unit shall only be allowed.

2.0 Siting Criteria, Carrying Capacity and Standard Operating Procedures (SoP)
for Advanced Batch Automated Process (ABAP) type TPO units:

2.1 Siting Criteria for ABAP type TPO Units

The siting criteria is applicable only to new /proposed units. New ABAP type TPO
unit shall be allowed only in the industrial areas/land.

(I) Siting criteria for ABAP type TPO Units:
The criteria for siting of ABAP type TPO units depends on the following facts:

i)  There are no organized continuous process emissions in tyre pyrolysis
process.

ii)  The air pollutant emission in ABAP type TPO unit is from burning of fuel for
heating purpose and intermittent flaring of excess pyro gas or its
emergency release;

iy  The plot area of the TPO Unit carries more weightage as the emission from
TPO unit does not affect far away community, instead it is the immediate
neighbourhood that is affected. Char, being large size particle if spilled in
the plant premises during its handling cannot travel to larger distance under
the influence of wind,

iv)  The environmental concern from TPO Unit is spillage of Char in the work
zone while removing it from the reactor and its subsequent packing into the

Waste Management —IlI Division , CPCB 3
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bags. The influence zone due to this spillage is limited within the premise of
the unit;

v)  The odour from TPO Unit are localized and confined to premises and
adjacent areas.

Followings are the criteria for site consideration for new units:

i)  New ABAP type TPO Unit having individual reactor capacity of 10 tonnes
to 20 tonnes should only be allowed;

i) Considering the possible impacts in neighbourhood, TPO Unit having
cumulative maximum batch capacity up to 60 tonnes per day (TPD) only be
allowed within a premises and this is applicable for new ABAP type Units
/expansion in existing batch type TPO Unit.

i)  Beyond cumulative batch capacity of 60 TPD, only continuous process type
TPO unit be allowed in case of setting up of new ABAP type units or
expansion in existing TPO Unit in a single premises.

iv)  For new ABAP type TPO Unit the minimum plot area shall be 3000 square
meters for a single reactor of 10 to 12 tonnes capacity and the area will
increase by 750 square meters for every additional reactor of capacity 10
to 12 tonnes and will increase up to 6000 square meters.

v)  For new proposed ABAP type TPO unit the minimum plot area shall be 4000
square meters for a single batch reactor of 20 tonnes capacity and the area
will increase by 1000 square meter for every additional reactor and will
increase up to 6000 square meters.

vi)  For new proposed continuous TPO unit the minimum plot area should be
7000 square meters irrespective of number of reactors.

(n Green Belt Requirement
The green belt should be as per consent conditions or as per the guidelines
of Central and State Government and in no case less than 5% of the total
area of the plot.

(1 Movement of Fire-Tenders
Paved road to be provided for movement of the fire-tenders. No material is
allowed to be stored (no obstruction) on this paved road. SPCBs /PCCs to

ensure this requirement, while issuing new CTE/CTO.

2.2 Carrying Capacity of the area for siting of ABAP type Tyre Pyrolysis Oil (TPO)
Units

Waste Management —lll Division , CPCB 4
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The committee constituted by the Hon'ble NGT in the is of the view that car

rying

capacity may not be required in case of individual Tyre Pyrolysis Units of capacity
10 - 60 TPD, since these are small pyrolytic operations with no process emissions

and there are only flue gas emissions due to combustion of fuels for reactors
flare stacks.

In order to minimize impact on adjacent areas, the minimum plot area as stipu
in section 2.1 is required by the unit.

2.3 Threshold Limits for Tyre Pyrolysis Oil (TPO) Units (New TPO Units
expansions in Existing TPO units)

The threshold limit is applicable to new /proposed units or expansion in the exi
units. Followings are the threshold limits for the TPO units:

i)  New ABAP type TPO units or expansion in existing units having cumul
batch capacity up to 60 TPD only shall be allowed.

i) Beyond cumulative batch capacity of 60 TPD for new units or expansion in

existing units, only continuous type TPO unit shall be allowed.

2.4 Standard Operating Procedure (SoP) of ABAP type TPO Units

orin

lated

and

sting

ative

A) Minimum Requirement for Environmentally Sound Operation:

241

Unit should have a valid Consent to Establish (CTE), Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous and Other Waste (M & TM) Rules, 2016 issued by SPCB /
PCC & Fire Safety Certificate issued by the concerned department.

242

Unit to comply with emission & effluents standards as prescribed by the
concerned SPCBs/ PCCs in consent to operate (CTO) under Air and
Water Act. Further the management of Hazardous waste generated has
to be done as per the conditions prescribed in the authorization issued
by the SPCBs / PCCs under the Hazardous and Other Waste (M & TM)
Rules, 2016.

243

The feed to ABAP type reactor has to be in the form of used tyre scrap
— whole tyres /cut tyres / chips / shred /mulch /granules etc.

24.4

Initial heating of the reactor has to be done either by using pyro gas
stored during previous cycle or by use of pyro water / purge water (oil
mix water) / oil water emulsion, or by tyre pyrolysis oil or any other fuel
approved by concerned SPCBs /PCCs. After generation of pyro gas,
the same is to be used for the purpose of heating reactor. The flue gas
should be vented out to the environment through an alkaline scrubber
with mist eliminator attached to a chimney of at least 30 meters height.
Plants to install adequate air pollution control devices (APCDs) for

controlling flue gas emissions.

Waste Management —lIl Division , CPCB 5
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2.4.5 | A compressor / air blower has to be installed for mixing of air with pyro
water for ensuring proper burning while using pyro water/purge water
during initial heating.

2.4.6 |In order to control fugitive emissions from the reactor shell during
operation, its proper sealing should be ensured.

2.4.7 | ABAP type TPO units to construct or install a sufficient capacity suction
hood / industrial dust collector attached to a bag filter at feeding door
and same should must be operational at the time of removal of steel
scrap wire and char from the reactor.

2.4.8 | Suction hoods also to be installed at all the transfer points across the
work zone such as at char bagging area etc. to control fugitive
emissions. All suction hood to be connected to a common manifold
leading to alkaline scrubber with mist eliminator attached with stack of
30 m height (installed for venting out flue gas emissions).

2.4.9 | Unit to ensure no spillage of char during removal/ unloading of steel
scrap from the reactor. The flooring should be paved/ concretized along
with proper slope and drains for movement of steel scrap. This operation
to be made cleaner by use of vacuum cleaner after each batch
operation.

2.4.10 | Unit to install water sprinkling system for prevention of fugitive emission
at the all transfer points for arresting fugitives.

2.4.11 | The removal of char should be through a mechanized system. The
unloading of char from the reactor is to be done under controlled
conditions in such a manner that the material inside the reactor is not
open to the atmosphere at any point of time. The char shall be bagged
in the HDPE bags with proper sealing. It should be ensured that no
spillage take place during the collection of the char in the bags. The
removal of char should be started only after Nitrogen purging.

2.4.12 | A permanent arrangement should be made for Nitrogen purging. Pre-
filled nitrogen gas cylinders will not be allowed to use for purging. All
units to have PLC based Nitrogen generator as per the following
requirement:

Number of | Nitrogen Generator Storage Tank
Reactors capacity (Nm?3/h) Capacity (Liters)
1 3 1000
2 5 1500
3 7 2000
4 10 3000
>4 12 4000

2.4.13 | Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency situation

Waste Management -1l Division , CPCB 6
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in which the entire gas may have to be flared. The flaring should be done
at a minimum height of 30 meter.

2.4.14 | Unit to install Programme Logic Controller (PLC) based system for
control of temperature and pressure inside the reactor.

2.4.15 | Unit to install Programme Logic Controller (PLC) based auto activation
for stopping of gas supply to the burner and for switching off the burners
in case of increase of pressure and temperature inside the reactor.
2.4.16 | Unit to install PLC based auto activation of bypass arrangements for
bypassing the pyro gas from reactor to first separator tank in case of
blocking /chocking of outlet vent inside the reactor or direct bypass for
flaring

2.4.17 | Unit to install PLC based carbon monoxide (CQO) gas sensors connected
with sirens (hooters) in case of release of CO.

2.4.18 | The collection of the oil from the condensers should be in closed vessel
and storage also should be in closed metallic tanks. (Qil / Liquid is stored
at atmospheric pressure in metallic tank. Since this is not pressureized
tank, there is no need of vent. The presence of vent releases low
molecular weight HC into the air and creates odour, which is objected
by the neighbourhood.) There should be no manual handling of oil.
Transfer of oil should be carried out through pumps.

2.4.19 | Unit to connect first separator tank with the oil storage tank for storing
heavy oil fraction. There should not be any release valve at the first
separator tank.

2.4.20 | At the end of the pyrolysis process the reactor has to be cooled before
the removal of char. During cooling process, the reactor should be
purged with Nitrogen gas.

2.4.21 | The removal of char should be started after the reactor temperature
comes down to below 50 °C or first separator tank temperature comes
down to 40 °C.

2.4.22 | The inside temperature of the reactor should not exceed 500 °C and the
first separator tank temperature should not exceed 450 °C during the
entire batch operation.

2.4.23 | Waste water (Pyro water/Purge water/Oil mixed water/oil water
emulsion) generated during the process should not be discharged
anywhere and:

i) Should be treated in suitable ETP of sufficient capacity. Oily sludge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer/sale to the cement manufacturing
plants or other such industries having authorization for
CO — processing or,

a. ETP discharge may be used for briquettes manufacturing. The
briquettes so manufactured shall be disposed through processing in
cement kiln

Waste Management —Ill Division , CPCB 7
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so manufactured shall be disposed through processing in cement kiln.

Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious
gases; or

i)

Pyro water/Purge water/ oil mix water/oil water emulsion should be
used for Initial heating of the reactor.

2.4.24

Unit to ensure that treated water be re-used in unit itself & there is zero
effluent discharge.

2.4.25

Unit to have a covered /closed separate storage tank for storage of
pyro water /purge water /oil mix water/ oil water emulsion. The pyro
water be transferred from final storage tank to pyro water / purge
water / oil mix water / oil water emulsion storage tank in closed loop
through pumps.

2.4.26

Unit should carry out stack and ambient air quality monitoring for SO,
PM and CO at least once in six months from a recognized laboratory
at identified monitoring location. The unit shall maintain a log book for
recording the plant, operation, monitoring of the stack emissions and
ambient air quality, generation & utilization of wastewater & sale of
various products and by-products.

2.4.27

The transportation of Char should be done in bags (small or jumbo) in
closed vehicles to ensure that there is no spillage of char during their
transportation.

2.4.28

The transportation of Tyre Pyrolysis Oil (TPO) should strictly be done
in closed tankers to ensure that there is no spillage of TPO during their
transportation.

2.4.29

The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

2.4.30

The Tyre Pyrolysis Oil and char shall be stored in areas separate /
distinct from the processing area (shed where the reactors are
installed). Tyres shall be stored in earmarked area / open area on a
paved platform.

B. Safety Measure to be adopted

Waste Management —lll Division , CPCB 8
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2.4.31

Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety inter-locks in case of increase of
temperature or pressure to cut off heating of the reactor should be
provided. It should be ensured that the reactor is under positive
pressure at all the time.

2432

A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning /alarm system so that the
plant operator can take adequate steps to rectify the situation.

2.4.33

Sensors along with alarm system should be provided at all the transfer
points throughout the plant to detect any leakage of flammable vapours
from the system.

2.4.34

Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.

2.4.35

Unit to install fire hydrant system connected directly to the water tank
and DG set for direct electric supply. Unit should also have ABC type
fire extinguisher cylinders & fire buckets filled with sand and water.

2.4.36

The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants.

2.4.37

On site emergency plan, as per the requirements under the Factories
Act. 1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.

2.4.38

The plant will be operated under the continuous supervision of a
qualified person having experience of running such units.

2.4.39

All the persons /workers in the premises should wear an air filter mask
to avoid inhaling of the fine char particles.

2.4.40

Unit will maintain good house-keeping and will ensure that no raw
material products and wastes get spilled inside or outside the plant.

2.4.41

Unit to carry out annual health check-up of all the employees working
in the unit & submit its report to concerned SPCBs/PCCs on annual
basis.

2.4.42

Workers should be trained to handle fire. Workers should be given
mock drill exercise for fire hazard incident. Assuming fire at the hatch
door due to leakage of pyro-gas, what action, the workers should do?
Training to use COz> type fire extingushers. Regular visit and inspection
to check the training to workers.

2.5 Continuous Process (New & Existing):
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A. Minimum Requirement for Environmentally Sound Operation:

2.51 Unit should have a valid Consent to Establish (CTE) and Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous & Other Waste (M&TM) Rules, 2016 issued by SPCB /PCC
& Fire Safety Certificate issued by the concerned department.

252 Unit to comply with emission & effluents standards as prescribed by the
concerned SPCB/PCC in consent to operate (CTO) under Water and
Air Act. Further the management of Hazardous Waste generated to be
done as per the conditions prescribed in the authorization issued by the
SPCB/PCC under the Hazardous Waste (M&TM) Rules, 2016.

2.5.3 The feeding system should be provided with an air-lock arrangement
so that no air enters the reactor during feeding.

254 Initial heating of the reactor to be done either by using pyro gas stored
during previous cycle itself or by use of purge water (oil mix water)/oil
water emulsion, or by tyre pyrolysis oil or any other fuel approved by
concerned SPCBs/PCCs. After generation of pyro gas, the same is to
be used for the purpose of heating reactor. The flue gas should be
vented out into the environment through alkaline scrubber with mist
eliminator attached with a chimney of at least 30 meters height. Plants
to install adequate air pollution control devices (APCDs) for controlling
flue gas emissions.

2.6 A compressor or any other suitable arrangement has to be made
/installed for mixing of air with pyro water for ensuring proper burning
while using pyro water/purge water during initial heating.

2.5.6 In order to control fugitive emissions from the reactor during operation,
proper sealing should be ensured.

2.5.7 Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 m.

258 The collection of the oil from the condensers should be in a closed
vessel and storage also should be in closed tanks with suitable vents.
There should be no manual handling of oil. Transfer of oil should be
through pumps.

25.9 The removal of char should be through a mechanized system. The
unloading of char from the reactor is to be done under controlled
conditions through a pneumatic /screw conveyor system in such a
manner that the contents of the reactor are not open to the atmosphere
at any point of time. The end of the conveyor system shall be attached
to a bagging plant where all the char will be bagged in the HDPE bags
with proper sealing. It should be ensured that no spillage taken place
during the collection of the char in the bags. Moreover, an air-lock
should be provided to ensure no entry of air into the reactor.

Waste Management —lII Division , CPCB 10
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2.5.10

Water sprinklers to be installed at the transfer points for arresting
fugitives.

2:5.11

The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

2.5.12

Waste water (Pyro water/Purge water/Oil mixed water/oil water
emulsion) generated during the process should not be discharged
anywhere and:

Should be treated in suitable ETP of sufficient capacity. Oily sludge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer /sale to the cement manufacturing
plants or other such industries having authorization for co -

processing or;

ETP discharge may be used for briquettes manufacturing. The
briquettes so manufactured shall be disposed through processing in
cement kiln

ETP sludge may be used for briquettes manufacturing. The briquettes
so manufactured shall be disposed through processing in cement kiln.

Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious
gases; or

i)

Pyro water/Purge water/ oil mix water/oil water emulsion should be
used for Initial heating of the reactor.

2513

TPO Units to ensure that treated water be re-used in the unit itself &
there is zero effluent discharge.

2.5.14

The transportation of Char and Tyre Pyrolysis Oil (TPO) should strictly
be done in closed vehicles to ensure that there is no spillage of char or
oil during their transportation.

2.5.15

The generation, transportation and disposal of char to the cement
manufacturing plants shall be recorded

2.5.16

The Tyre Pyrolysis Oil (Product) and char shall be stored in areas
separate / distinct from the processing area (shed where the reactors
are installed). Tyres shall be stored in earmarked sheds/open area on

a raised cement concrete platform.

Waste Management —llI Division , CPCB 11
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2.5.17 | The unit should carry out stack and ambient air quality monitoring for
S02, PM, and CO at least once in six months from a recognized
laboratory at identified monitoring location. The unit will maintain a log
book for recording the plant operation, monitoring of the stack
emissions and ambient air quality, generation & utilization of
wastewater & sale of products and wastes.

B. Safety Measure to be adopted

2.5.18 | Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety interlocks in case of increase of temperature
or pressure to cut off heating of the reactor should be provide.

2.5.19 | A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning/alarm system so that the
plant operator can take adequate steps to rectify the situation.

2.5.20 | Sensors along with alarm system should be provided at all the transfer
points throughout the plant to detect any leakage of flammable vapors
from the system.

2.5.21 | Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 meters.

2.5.22 | Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.

2.5.23 | The TPO unit shall possess fire clearance certificates issued by
concerned departments.

2.5.24 | The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants. On site
emergency plan, as per the requirements under the Factories Act,
1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.
2.5.25 | The plant will be operated under the continuous supervision of a
qualified person having experience of running such units. All the
persons/workers in the premises should wear an air filter mask to avoid
inhaling of the fine char particles.

2.5.26 | Units will maintain good house-keeping and will ensure that no raw
material products and wastes get spilled inside or outside the plant.

Waste Management —lll Division , CPCB 12
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2.5.27

Units to carry out annual health check-up of all the employees working
in the unit & submit its report to concerned SPCBs /PCCs on annual
basis.

2.5.28

Units operators shall have insurance cover for workers, plant &
machinery and materials.

2.5.29

Workers should be given mock drill exercise for fire hazard incident.

C. General conditions applicable to all plants (Batch & Continuous):

2.6.30

The Tyre Pyrolysis Units (Continuous and Advanced Batch Automated
Pyrolysis) are categorized into Orange category. Unit to register on the
Waste Tyre EPR Portal of CPCB.

2.5.31

The Tyre Pyrolysis Oil unit to fulfill fuel quality as specified by Ministry
of Petroleum and Natural Gas / Bureau of Indian Standards as and
when the same gets notified.

2.5.32

In line with the policy adopted by MoEF&CC, Unit shall not to import
waste tyres for the purpose of TPO production. Unit to use only
indigenous generated waste tyre (i.e. Waste tyre generated in India
only). Also unit to sell its products to Actual Users only. '

2.5.33

Unit to maintain record on consumption of waste tyre along with details
of its procurement source, Details & quantity of products, details of
actual users to whom products have been sold.

2.5.34

Unit to submit its annual report on the EPR Portal and also to the
concerned SPCB providing details on annual production of TPO, Char,
Steel & other products including details of sources of purchasing waste
tyre and also details of actual users to whom products have been sold
within the time frame as prescribed on the Portal. The annual report to
be supported with electricity bills of the financial year for which annual
return has been submitted.

2.5.35

Units have to report daily waste generation, disposal data on National
Hazardous Waste Tracking system as and when such system gets

implemented by CPCB.
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By Registered Post

File No.: CP-22/2/2024-WM—III—HO—CF’CB-H%A(L)“ January 30, 2024
Q)

To,

The Chairfnan

(All SPCBs/PCCs)

Sub: - Direction under Section 5 of the Environment (P) Act, 1986 regarding registration of
Producers/Manufacturer of Tyre, Waste Tyre Recyclers and Retreaders on CPCB Waste Tyre

EPR Portal for Management of Waste Tyre and verification of capacities allocated to the
recyclers - reg.

WHEREAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC), vide its notification No.
G.S.R 593(E) dated July 21, 2022 has notified “Hazardous and Other Wastes (Management and Transboundary
Movement) Amendment Rules, 2022", for utilization & management of waste tyre under the Extended Producer
Responsibility (EPR) regime. In compliance with the provisions of the Hazardous & Other Waste (Management
& Transboundary Movement) Amendments Rules, 2022, an online EPR Waste Tyre Portal has been developed
where entities such as Producers, Recyclers, and Retreaders of the Waste Tyre are required to be registered.
Registration module for registration of Producers and Recyclers are operational. The Portal is operational at
URL https://www.eprtyrescpcb.in/;and

WHEREAS, in accordance with the provisions of the above Rules, the entities as above are not allowed to
carry out their business without registration on the online Waste Tyre EPR Portal. In compliance to the Rules, it
is required to ensure registration of all aforesaid entities of your State/UT on the Waste Tyre EPR Portal; and

WHEREAS, modules for registration of Producers and Recyclers are operational since 17th March 2023
and 18th August 2023 respectively; and

WHEREAS, CPCB is registering entities such as Producers/Manufacturers of tyres & tubes and
Recyclers and Retreaders of waste tyre on the Waste Tyre EPR Portal, on the basis of consent to operate
(CTO) and Authorization under HOW(M&TM) Rules, 2016, given by SPCBs/PCCs. CPCB based on the
declaration/submission by the entities, grants registration to the entities with consented capacity; and

WHEREAS, under Rule 21 of HOW (M& TM) Rules, 2016 responsibility of authorities has been in
specified in column (2) of Schedule VII. As per Column (2) at sl. no. 4, duties of SPCBs/PCCs have been
provided and SPCBs/PCCs are required to monitor compliance of various provisions and conditions of the
permissions and also required to take action against violations of these rules; and

WHEREAS, CPCB vide its letter dated 15th January 2024 to SPCBs/PCCs requested for ensuring
registration of entities such as Producers, Recyclers and Retreaders on the waste tyre EPR Portal; and

WHEREAS, a series of review meetings were conducted by CPCB to follow-up with SPCBs/PCCs
including meetings chaired by the Member Secretary, CPCB for on-boarding of the above entities.

WHEREAS, CPCB has sensitized entities in your State and officials of your Board/Committee during the
Regional Interaction meets held in your region (19th, 20th, 30th October, 2023 and
Page 1 of 2
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November 20, 2023) regarding the compliance of the above said Rules including registration by the
entities on the Waste Tyre EPR Portal, and

WHEREAS, login IDs and credentials have been generated on the Waste Tyre EPR Portal
for SPCBs/PCCs; and

WHEREAS, in view of the above, on-boarding of all the entities such as Producers, Recyclers
and Retreaders of Waste Tyre on the Waste Tyre EPR Portal is must; and

NOW THEREFORE, in exercise of powers vested under Section 5 of the Environment

(Protection) Act, 1986, following directions are hereby issued:

a. To provide the updated list of entities engaged in the generation, recycling & retreading of
Waste Tyre (Producers, Importers, Recyclers and Retreaders) and ensure their on boarding
on the Waste Tyre EPR Portal of CPCB;

b. To issue notices to all such entities who are operating without registration, followed by
closure of such entities;

c. To immediately physically verify the facilities of Recyclers and Retreaders in the State/UT in
terms of various details such as their GPS location, GPS tagged photos/videcs, waste
category as raw material (waste tyre), installed plant & machinery and their actual production
capacity, capability, etc. as submitted on Waste Tyre EPR Portal;

d. To take action against such Recyclers and Retreaders who have uploaded their details
falsely or not correctly on the EPR Portal as per verification as at point (c) above and to
recommend CPCB immediately for correcting details on the EPR Portal so as to ensure that
no false EPR Certificate is being generated in the State/UT. Further, necessary changes be
also done in the CTO accordingly and be informed to CPCB;

e. To carry out drives for identifying informal/iliegal recyclersi/retreaders, including
clusters/areas where such illegal recyclers/retreaders are operating and to close such
informal recycling/retreading units immediately.

f To facilitate the transformation of such informal recyclers/retreaders into formal
recyclersiretreaders and consent mechanism by way of providing necessary technical
support, hand holding, integrating with schemes in the SPCB/PCC, etc.

g. To also issue advertisements in the newspapers in vernacular language for immediately
closing of iliegal recycling/retreading operations by the operators who do not have consent to
operate, including for the common public to inform the same, if any, to SPCB/PCC and take
actions as at point () and point () above.

You are hereby directed to take necessary action for compliance of aforesaid directions and submit
Action Taken Report to this office within 15 days of receipt of these directions.

g
P e

(Tanmay Kumar)

Chairman
N
Copy to.
1. Regional Directorates - For follow-up with SPCBs/PCCs in your jurisdiction, please.
2 DH (IT), CPCB . For uploading on CPCB website and EPR portal, please.

(Bharat Kumar Sharma)
Member Secretary

o ke
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List of SPCBs/PCCs
S. SPCB/PCC S. SPCB/PCC
No. No.
1 |Andaman & Nicobar Islands Pollution 10 |Gujarat Pollution Control Board,
Control Committee, Paryavan Bhavan,
Department of Science & Technology, Sector 10- A,
Dollygunj Van Sadan, Haddo P.O., Gandhinagar — 382 043, Gujarat
Port Blair-744 102, Andaman & Nicobar
2 |Andhra Pradesh Pollution Control Board, 11 |Haryana State Pollution Control Board,
D.No. 33-26-14 D/2, C-11, Sector-8,
Near Sunrise Hospital, Pushpa Hotel Panchkula-134 109, Haryana
Centre,
Chalamvari Street, Kasturibaipet,
Vijayawada — 520 010, Andhra Pradesh
3 |Arunachal Pradesh State Pollution Control 12 |Himachal Pradesh State Pollution Control
Board, Board,
Paryavaran Bhawan, Him Parivesh, Phase-lll,
Papu Hill, Yupia Road, New Shimla- 171 009, Himachal Pradesh
Naharlagun- 791 110, Arunachal Pradesh
4 |Assam Pollution Control Board, 13 |Jammu & Kashmir Pollution Control
Bamunimaidan, Committee,
Guwahati- 781 021, Assam Parivesh Bhawan, Forest Complex,
Gladni, Narwal, transport Nagar,
Jammu - 180 004, Jammu and Kashmir
5 |Bihar State Pollution Control Board, 14 |Jharkhand State Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2, T.A Building, HEC, P.O. Dhurwa,
Paliputra Industrial Area, Patliputra, Ranchi — 834 004, Jharkhand
Patna - 800 023, Bihar
6 [Chandigarh Pollution Control Committee, 15 |Karnataka State Pollution Control Board,
Paryavaran Bhawan, Ground Floor, Parisara Bhavan, 4th & 5th Floor # 49,
Sector-19 B, Madhya Marg, Church Street,
Chandigarh - 160 019 Bangalore-560 001, Karnataka
7 |Chhattisgarh Environment Conservation 16 [Kerala State Pollution Control Board,
Board, Plamoodu Jn., Pattom Palace P.O.,
Paryavas Bhavan, Paryavas Bhavan, Thiruvananthapuram-695 004, Kerala
North Block Secter-19, Atal Nagar,
Raipur -492 002, Chhattisgarh
8 |Delhi Pollution Control Committee, 17 |Ladakh Pollution Control Committee,
Government of N.C.T. Delhi, Wildlife Office Building, Near Council
4th Floor, ISBT Building, Kashmere Gate, Secretariat,
Delhi-110 006 Opposite Police Station Housing Colony,
UT Leh Ladakh — 194 101, Ladakh
9 |Goa State Pollution Control Board, 18 |Lakshadweep Pollution Control

Nr. Pilerne Industrial Estate,
Opp. Saligac Seminary,
Saligao - Bardez — 403 511, Goa

Committee,

Department of Science, Technology &
Environment,

Kavarati-682 555, Lakshadweep
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S. SPCB/PCC S. SPCB/PCC

No. No.

19 |Madhya Pradesh Pollution Control Board, 30 |[Sikkim State Pollution Control Board,
E-5, Arera Colony, Paryavaran Parisar, Department of Forest, Environment &
Bhaopal- 462 016, Madhya Pradesh Wildlife Management,

Deorali,
Gangtok, - 737 102, Sikkim

20 |Maharashtra Pollution Control Board, 31 |Tamil Nadu Pollution Control Board,
Kalpataru Point, 2™ — 4" Floor, 76, Mount Salai, Guindy,

(Opp. Cine Planet Cinema), Nr. Sion Circle, Chennai - 600 032, Tamil Nadu
Sion,
Mumbai — 400 022, Maharashtra

21 |Manipur Pollution Control Board, 32 |Telangana State Pollution Control Board,
Lamphelpat, Near Imphal West D.C. Office, Paryavaran Bhawan,

Imphal — 795 004, Manipur A-3, L.E. Sanath Nagar,
Hyderabad - 500 018, Telangana

22 |Meghalaya State Pollution Control Board, 33 |Tripura State Pollution Control Board,
Arden-Lumpyngngad, Vigyan Bhawan Pandit Nehru Complex,
Shillong- 793 014, Meghalaya Gorkhabasti, PO: Kunjaban,

Agartala — 799 008, Tripura

23 |Mizoram Pollution Control Board, 34 |Uttar Pradesh Pollution Control Board,
New Secretariat Complex, Building No. TC-12V,

Khatla Thlanmual Peng, Khatla, Vibhuti Khand, Gomti Nagar,
Aizawl- 796 001, Mizoram Lucknow - 226 010, Uttar Pradesh

24 |Nagaland Pollution Control Board, 35 |{Uttarakhand Pallution Control Board,
Signal Paint, Gaura Devi Bhawan,

Dimapur- 797 112, Nagaland 46 B IT Park Sahastradhara,
Dehradun — 248 001, Uttarakhand

25 |Odisha State Pollution Control Board, West Bengal Pollution Cantrol Board,
A-118, Nilakanta Nagar, Unit =VIII, 28 Paribesh Bhavan, 10A, Block-L.A.,
Bhubaneshwar— 751 012, Odisha Sector |, Bidhan Nagar,

Kolkata — 700 106, West Bengal

26 |Pollution Control Committee,

Dadra and Nagar Haveli and Daman and
Diu,

1st Floor, Udhyog Bhavan Bhenslore,
Dunetha Nani Daman,

Daman — 396 210, Daman

27 |Puducherry Pollution Control Committee,
Housing Board Complex,

Anna Nagar- 800 005, Puducherry

28 |Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala — 147 001, Punjab

29 [Rajasthan State Pollution Control Board,

4, Jhalana Institutional Area,
Jhalana Doongri,
Jaipur- 302 004, Rajasthan
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List of Regional Directorates, CPCB

S. No.

Name

The Regional Director,

Central Pollution Control Board

Parivesh Bhawan, Opp. Ward No. 10 VMC Office
Subhanpura,

Vadodara — 390 023

The Regional Director,

Central Pollution Control Board

Ground Floor, PICUP Bhawan, Vibhuti Khand, Gomti
Nagar,

Lucknow — 226 010

The Regional Director,

Central Pollution Control Board

A-Block Nisarga Bhavan, 1st & 2nd Floors, 7th D Cross
Thimmaiah Road, Shivanagar,

Bangaluru — 560 079

The Regional Director,

Central Pollution Control Board

South end Conclave’ Block-502, 5th & 6th Floor,
1582, Razidanga, Main Road,

Kolkata — 700107

The Regional Director,

Central Pollution Control Board

Parivesh Bhawan, Paryavaran Parisar, E-5, Arera
Colony,

Bhopal — 462 016

The Regional Director,

Central Pollution Control Board

Opp. Government Press, Ground Floor, CTO Building,
BSNL,

Shillong — 793 001

The Regional Director,

Central Pollution Control Board

Second Floor,77-A, South Avenue Road,
Ambattur Industrial Estate,

Chennai — 600 058

The Regional Director,

Central Pollution Control Board

BSNL Telephone Exchange, 2nd Floor, Sector 49 -C,
Chandigarh — 160 047

The Regional Director,

Central Pollution Control Board

Survey No. 110, Dhankude, Multi-Purpose Hall, Baner
Road,

Baner, Pune — 411 045
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